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CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD.

Allghabad this the 1lth day of December 1995.

Original Application no. 695 of 1988,

Hon'ble Br. R.K. Saxena, Judicial [ember
Hon'ble Mr. S. Daval, Administrative Member,

Vinod Kumar, S/o Shri Manohar Llal, R/o 188, Prem Ganj, Sipri
Bazar Jhansi, U.P. working in Control Office, D.R.M's Office
JhﬂnSi ®

*#o Rpplicant.

C/A Shri H.P. Chakorvorty.

Versus

Union of India through the Divisional Railway Manager,
Central Railway Jhansi.

«s+s Respondent.

C/R Shri P. Mathur.
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Hon'ble Dr. R.K. Saxena, Judicial Member.

shri A.K. Dava proxy counsel for Shri H.P. Chakor-
vorty, counsel for the applicant and shri P. Mathur oo unsel

for the respondents are present.

2. The applicant Shri V. Kumar had filed this O.A.
in the yvear 1988 challenqging the order of oral removal
A
from lO;GQ.ST,and has sought quashment of the same. The
A - g
applicant had contended that he was engaged initially as
casual labour and had been discharging duties with full

satisfaction of the authorities. He had completed 120

days and thereby he had aguired status of temporary emplcyee.

He has been terminated by oral order and was nct allowed to

resume duties since 18.09.87. The representation was made
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out but nothing was done.
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Rated Easpal Lab.etir (in short M. R.C.L)

contended that the applicant was engaged as sr;rd::s“:i.’t:.Jl.zci;ef1 fj"!?;_
when there was no vacancy, he was remwed. '
4. This case is fixefif fx fir?a_l hearing today.
Miscxhppl. no; 3007/95 has been moved on_behalf of the
applicant praying that the relief which was \c.};aim’e&_ia_é oy
3 already been granted .and thus the O.A. has beoome .:-.fﬁ’
— - infructuous andr be img disposed of as infructuous. Proxy LE i
counsel for the applicant also does notw'ﬁrant to press

the O.A. In these corcumstances, the OA is disposed of as | it
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having,infructuous. No order as to costs.
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